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Questionnaire issued hy Law Conunis- 
sion on the efficacy of the present 

judicial system 

•120. SHRIMATI   AMARJIT 
KAUR: 

SHRI RAMANAND YADAV: 

Will the Minister of LAW. JUS- 
TICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) whether the Law Commission 
has circulated an elaborate question- 
naire to elicit the opinion of the legal 
profession on the efficacy of the 
present judicial system; and 

(b) if so, what are the points on 
which the opinion has been sought 
and which are the forums, agencies 
and legal experts to whom the ques- 
tionnaire has been sent? 

THE MINISTER OF LAW, JUS- 
TICE AND COMPANY AFFAIRS 
(SHRI JAGAN NATH KAUSHAL): 
(a) Yes, Sir, 

fb) A copy of the Questionnaire, 
which is self-explanatory, is laid on 
the Table. The Questionnaire has 
been issued to various institutions 
and functionaries such as the Supre- 
me Court and the High Courts, 
Attorney-General, Solicitor-General 
and Additional Solicitor-General, the 
Bar Council of India and the High 
Court Bar Associations Advocates- 
General of the States, Deans of Fa- 
culties of Law, Political Science and 
Sociology of 17 prominent universi- 
ties, Institutes of Management at 
Hyderabad, Calcutta and Bombay, 
Director of the Indian Law Institute, 
Mayors of Municipal Corporations of 
Bombay, Calcutta, Bangalore, 
Hyderabad and Nagpur, Chambers of 
Commerce & Industry and the various 
Trade Unions. Steps have also been 
taken by the Law Commission to 
publish the Questionnaire in the lead- 
ing law journals of the country. 
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